IN THE CENTRAL ADMINISTRAIIVE TRIBUNAL -
BOMBAY -BENCH
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0.A. NO: 420/87 ‘ 199
. T.A, NO!  aem

DATE.OF DECISION_6=2=1992

Ambaram Bherulal Masih - _" Petitioner
. Mr.H.J.:‘\o!1ar‘fa \ ‘ Advocate for the Petitioners
. Versus

o GM,Central Railway, Bombay V.T. Respondent

o Mr.G.K.Nilk o o

-\, , T ilkanth _ Advocate for the. Respondent(s)
CORAM: .
The Hon'ble Mr, JustiCe U.C.Srivatava ,Vice=Chairman S e

‘The Hon'ble Mr. M,Y,Pridlkar, Member(A)

1. Whether Reporters of local papers may be allowed to see the § -

SR - Judgement ?
N 2. To -be referred to the Reporter or not ? Q
Y 3. Whetherthelr Lordships wish’ to see the fair copy of the Q
Judgement ?° _ i
Py " 4, Whether it needs to be 01rculat~d to other Benches of the N
T Tribunal ? . :
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ROVMBAY BENCH

0.A.420/87

Ambaram Bherulal Masih,

Railway Quarters,

D-564, Kalsawadi,

Dalvan East,

Dist., Thane. : .. Applicant

VS
The General Manager,
Central Railwavy,

Bombay V.T,.,
Bombay - 400 001, .+ Respondent

Coram: Hon'ble Shri Justiée U.C.Srivastava,
Vice=- Chairman.

Hon'ble Shri M.Y.Priolkar, Member(A)

Appearances:

1, Mr.H.J,Acharya
Advocate for the
Applicant.

2., Mr.G,K.Nilkanth
Advocate for the
Regpondent.

ORAL JUDGHMENT:

DatG: 6-2—1992
|Per U.C.Srivastava,Vice=-Chairman :

The applicant wWg§iawardedimajor penalty
of reduction in the time scale of &.425-700(RS) old
grade to Rs.380-560(RS) for a period of one year from
lst May,1987. The applicant filed an appeal against
this penalty. The appeal was decided by an authority
who is not competent to do so and the appeal was
dismissed. Thereafter the applicant approéched the
Tribunal chéllenging the entire proceedings as well as
the appellate order. The Tribunal found that the
appellate order was not passed by the competent
authority and further it was not a reasoned and
speaking order. Accordingly the Tribunal allowed

the original application and directed thatvthe

appeal preferred by the applicant should be decided
afresh by the competent appellate authority after

giving a personal hearing to the applicant and on
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merits and by passing a reasoned and speaking
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order according to the law and it shbuid be

passed as far as possible by 30th April,1987.

2. Afser The appeal was decided by

fhe Chief Medicgl Superintendent,Byculla who

was the cohpetent authority?éave hearing to

the applicant but he did not abide by the
directions given by this Tribunal as it is evident
from the order. He has not passed any reasoned
speaking order except that he agreed with the
findings which has been recorded by the Inquiry
Officer and by way of leniency he has réduced

the gmx punishment after taking into gonsideration
the past record. The Appel;ate Authority has thus
not decided the appeal in aocqrdance with the
directions given by this.Tribunal. We would have
taken action against the officer suo-moto but

we have been informed that he is no longer there

and has been succeeded by some other officer.

3. Accordingly this application deserves
to be allowed and the appelléte order is quashed
and the competent authority is directed to dispose
of the appeal within one mdnth from the date of
comnunication of this order after giving the
applicant a personal hearing. The appeal shall be
decided oh merits and a reasoned/speaking order,
after taking into consideration all the pleag of
the applicant, shall be pasged. The application is

disposed of accordingly with no order as to costs.
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(M.Y.PRIOLKAR) (U.C.SRIVASTAVA) ;
Member(A) Vice-Chairmman y
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